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far344.59 hectares of land in 11 viHages has 
been acquired by BCCLfe>r Mukunda Open­
cast Project. These lands were acquired 
under the provlstons of Land Acquisition act 
Through the Strte Government. The oom- 
pansation and price of each unit of land is 
decided by the State Government as per 
provisions of the LA. Act.

(e) Accordingto the present policy.ooal 
companies do not necessarily provide em­
ployment to land losers. However in case 
some vacancies become avaH^e, prefer­
ence in employment in unskilled/semiskilled 
categories is given to those whose lands are 
acquired for coal projects. As a measure of 
rehabHitation coal companies are provMing 
devekjped house sites to those persons 
whose houses are acquired.

Effect on Environment due to Mukunda 
Project of BCCL

2089. SHRIPURNACHANDRA MALIK: 
WIBthehffinisterof ENEFtGY be pleased to 
state:

(a) whether Government have studied 
tfie effect of coal dust produced in Mukunda 
projects of the Bharat Coking Coat Ltd. on 
the surrounding k>callty;

•

(b) if so, the steps taken to maintain 
proper environmental condition there; and

(c) If not, the reasons therefor?

THE MiNISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRi DINESH GOSWAMI): (a) to (c). a 
detafled feasibility report for development of 
Mukunda Opencast Project in Jharia Coal- 
ReM was prepared by the Soviet Experts. 
Besides technical and economic aspects, 
Ihe feasibility study also covered the air 
poHutton aspects of this project The ambient 
air quality observations in the project area 
were carried out by the Central Mine Re- 
searoh Station (CMRS), Ohanbad. Later, a

fresh set of observations were taken by the 
scientists of the Indian School of Mines, 
Dhanbad. These obaervatbns had predwted 
higher than permlssble level of air pollutk>n 
over the village. The Soviet experts had also 
examinedthefeaslbillty of reducing airpollu- 
tk>n over Mukunda village. Accordingto them 
it wouM not havebeen possible to reduce the 
poiKitbnduetodustfromproposed oepncast 
mine even by applicalwn of modem technol­
ogy and as such they had suggested shifting 
of the vttlage away from the area of influence 
of the opencast mine. The devetopment of 
Mukunda Opencast Project has since been 
deferred for the time being.

Workera In Colltorles

2090. SHRIPURNACHANORAMALIK: 
WIN the Minister of ENERGY be pleased to 
state:

(a) the number of Colliery workers in 
different collieries aUowed to join their duties 
with compensaton or without oompensatton 
inspite of the Tribunal Award for their rein­
statement;

(b) the numt>er of cases pending for 
settlement; and

(c) when these are likely to be finalised 
and workers obsenrod?

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF U W  AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) to (c). The 
informatkm is being collected and will be 
placed on the Table of the House.

[Tranalalfori

Polyester Process lr>g Industry In 
Madhya Pradesh

2091. SHRI S. C. VERMA: Will the 
Minister of PETROLEUM AND CHEMI­
CALS be pleased to stale:
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(a) wh*tfMrlh*r«isanypropo»aitos«t 
upaPDly«sl«rPioo0S8ing industry in Madhya 
Ptadash;

(b) K so, tha dataHs tharacrf; and

(c) tha tlma t>y wliioh tha proposal is 
axpactad to ba implamantad?

THE MWISTEROFPETOOLEUM AND 
CHEMICALS (SHRI M. S. GURU- 
PAOASWAMY): (a) to (c). M/ft. Madhya 
PradaahAudyoghVkasNigamUmiladhoid 
a iattar of intant to sat a plant tor tha 
manufactura of 25,000 tpa of polyastar fita- 
mantyam at Malanpur, district Bhind, Madhya 
Pradash in Association with M/k. Godfrey 
PhUpa India UmHad, Nww Dalhl at an asti- 
matad cost of Fte. 309 croras. Aoconling to 
tha projact implamantalion schadula, it is 
Hcaly to tw compiatad in 30 months aftar an 
nacassary approvals ara aooordad.

Rahabllitatlon of Gaa Vietima

2092. SHRI S. C. VERMA: Will tha 
Ministarof PETROLEUM ANDCHEMiCALS 
t>a piaasad to stota:

(a) wfMthar Qovarnmant of Madhya 
Pradash has sant an Action (*ian of Rs. 371 
croras for providing assistanca and rahabiii- 
tation of Bhopai Gas Victims:

(b) tha amount providad t>y Union 
Qovarnmant so far undar tfw A c ^  Pian 
and whathar it has baan givan in tha form of 
grant:

(c) thatima by whichthabalanca amount 
is Hkaly to ba sancttonad: and

(d) tha raasons for daiay In sanction of 
tha balanca amount undar tha Action Plan?

THE MINISTEROF PETROLEUM AND
CHEMICALS (SHRI M. S. GURU-
PAOASWAMY): (a) Yas. Sir.

(b) to (d). Tha Action f*lan was ap- 
provad at Rs. 163.10 croras. Tha sharing of 
this axpanditura bahwaan tha Stata Qovam- 
mant of Madhya Pradash and tha Cantral 
Govammant, is undar considarafon.

Siibaidanoa Cantral Maaauraa in Coal 
Mlnaa

2093. SHRI HARADHAN ROY: Willtha 
Ministar oK ENERGY ba piaasad to stata:

(a) whathartharaisptoposaltosatup 
an Authority for planning and implamanta- 
tion of anvironmar^ protaction and subsi- 
denoa control maaauras in and around coal 
mlnas;

(b) ifso,thadataBstharsof:and

(c) if not, tha raasons tharafor?

THEMMISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIOINESHGOSWAMI):(a)to(c). Thara 
is no proposal at prasant to sat up a saparata 
authority tor planning and implamantation of 
•nvironmantai protaction and sutisidanca 
control maasuras in and around ooal mines. 
Environmental protection ntaasures ara 
covered t)y Environmental Management 
Plans which torm part of the project reports 
for coal mining projects. These measures 
include land reclamation, afforestation, 
control and repair of subsidence and mitiga­
tion of adverse affects dua to air and water 
pollution.

Foreign Collaboration for Ceramic Tllaa

2094. PROF.MALINIBHATTAHARYA: 
Will the Minister d  INDUSTRY be pleased 
to state:

(a) the details of forsign collaborations 
granted for making Ceramic THes; and


